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PEF HOM'ELE MP, JUSTICE D,L. MEHTA, VICE-CHAIPMAN:
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Applicant wag,JCO in Army Poctal Service on

X o a‘t‘:{klv’n &, P"f"’"("w
243,73, inatl-'sne were cons ucted in 1980 anid the
results were Jdeclared after 22,2.81. Applicant prays that

he does not press other parte of the application and

prays that he should be given the henefit of Anne»ure A-VIII

the circular dated 22,10,77. Pule 32 0f the sail circular
provides that the personnel who have not completed three
years as JCO on the Jdate of examination will be hrought
on the approvsd list helow all the candiidates who have
heen declared successful in the last eramination held
before the date on which they completed thr=e years
gzrvice as JCO. Applicant is entitled for the kenefit

' ' b gt e dhe claned

only under this rule. ExaminationéAweya—egndacted in
.

Lo
1981 and this rule provides that the—applicant who had.
tn T CO ]
not completed three yesarc;will be zntitled t? rlacef/ helow
the perzonswho have apreared in the examination kzfore the
completisn of three years, The rule has been rightly
applied,

2. In the result, we do not find any force in the

petition and the same is rejected, with no order as to

costs,
( USHA SEN ) : D.L, MEHTA
Administrative Member Vlcs-Chdirman



